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BEFORE LD.THE CENTRAL ADMINISTRATIVE TRIBUNAL.
CALCUTTA BENCH, NIZAM PALACE, CALCUTTA ~ | |
An é.pplicai:ion under section 19 of Central Admiﬁi$trafivé

- ~ Tribunal Act 1985

 Original Application No.0350/ 342 of2017 -
In the matter :
Mr. Sitala Prasad Roy

-Sr. Accounts Officer presently

bosted : in Diréétor.'aité _Ge?léal of
 Healh Sefv’ice ,G:jo{ft'. ?Mediicalé', Store
DC‘POt (G M S D) ) 9 Clyd!e R"oval -
Hastings.KolkataAiA 706022 “ residjng_','
at Tin —Kariya Comples 'Igolké‘;:‘fc‘a- '

700028..

. A“p’pl'icén'f'- -

-Versus-

1. Union o'f; I,n,idia, éervice |

[ through the Sec’%‘etaty, Depa;tment _

lfl ' . _— of Expenditure, Ministry of Fiénance; ,

| . S i

! Room No. 129A, North 'Blocki‘, Néw
. j

.
v

| ~ |
. . ‘Delhi- 110 001.

‘ : 2. Controller ©  General | = of

- Accounts,  Ministry of Finance,

Department of  Expenditure,




[\
Q)?#ﬂ

Mahale_kha Nij;rantrak Bhawan E

Block G?O Complex I N A, New

' Delhi 110023,

3. The Chief. Controller of

' A_cc'oums‘, _ Mlmstry of information &
' Broadéaéting; 701 A-wing Shastri

Bhawan New Delhi - 110001.

4 The Dy Director General

(B&A), Prasar Bharati PTI Buildings

Sansad Marg New Delhi- 110001.

5. The Cheef Controller 0{ | -

Accounts, Ministry .of Health &

Family Welfare Principal Accounts

. Office Room no.313 D Wing Nirman ;

Bhawan New Delhi-110011.

6. Sr. S Ghosh Chowdhury

Sr.Accounts Officer, Pay & Accounts

Office, Miniétry of Corporate Affairs g

15 R N Mukherjee Road Kolkata-

700001.

Y. Respondents
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No. O.A. 350/00312/2017 Date of order: 18.9.2017 .

Present: Hon'ble Mr. A.K. Pattnaik, Judicial Member
Hon’ble Dr. Nandita Chatterjee Admmlstratlve Member

For the Applicant ; Mr. G.C. Cha‘kr-ab'O'r‘t'y, Counsel
For 't'he':R'e.spo‘ndentts ; None
0 R D E R (Oral)

Nandita 'Chatt'eriee, Administrative Member:

Heard Ld. Counsel for the applrcant
2. | The Ld. Counsel submitted that the promotion of the apphoant in the
grade of PAO was due and admissible on 12.12.2011 l.e. on the day hrs: |
|mmed|ate Junror was promoted-to the post of PAO and that he was entrtled
to promotron to the post of Sr AO wef 1.1.2014. The apphcant had
preferred a representatron dated 14 8 2015 for antedating hrs promotlons'
3. - _’ That although the apphcant was. promoted to the grade of Sr AO
with re‘trOSpec‘trve effect .wef 11, 2014 vide order dated 19102016, the
date of promotlon was arbitrarily changed from 1.1.2014 to 1.4.2015 vnde
office order dated 9.11.2016 and hence the apphcatron has been moved
for antedatrng promotlon rn the grade of Sr AO w. ef 1 1 2014
4 Ld C0unsel for the applrcant draws attentron to order dated
9.11.201'6 of the respondents (Annéxure ‘A-5') whereby the date tof '
promotion of the applicant was altered to 1.4.15 instead of 1.1.2013. It'is
se'e'n' '-that the applicant had not preferred any representation againet the
sard order of respondents dated 9.11.2016.
D. Hence, the applicant is granted liberty to represent to the
authorities' agaivnst the order dated 9.11.2016 and, if so -recerved, ;the
respondent authorities will dispose of the representation with:a feasonéd
and speaking order within two months of the receipt of euch repres-‘eintatiiion:
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h:e decrsron arrlved at should be co

B ’-wrthm two weeks of the date of the speakmg Order

6. With’ :thlis-, the O.A is drsposed of No costs.

. - s/ e ~
(Dr Nandlta Chatterjee)
Admmlstratlve ‘Member

SP

\
(AW’Pattnalk)
Judicial Member

mmu,ni‘ca'te‘d to the applicant |
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